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\'1 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
_ HYDERABAD BENCH

0.A.687/99/ Date; |8. z .00

Between;

K. Venkateswarlu «+ Applicant
AND

1. The Chief General Manager,
Telecommunications,
A.P. Circle,
Hyderabad - 500 001,

2. The. General Manager,
Telecom,
Tirupathi « 517 050. « « Respondents

counsel for the applicant tMr. C.Suryanarayana

Counsel for the respondents iMr. V.,Rajeswara Rao

Coramg

Hon.Shri B.S5. Jal Parameshwar, Member ({(J)

ORDER
(Per Hon. Shri B.S.Jai Parameshwar, Member(J)

Heard Mr. C.Suryanarayana, learned
counsel for the applicanf and Mr. V. Rajeswara Rao,

learned standing counsel for the respondents.

2. The applicant herein was engaged as

casual mazdoor w.e.f, 9-9-1985 by the Assistant
Engineer, TAX Installation, Guﬁtakal(Annexure A=3)

It is stated that the Project/Installation authorities

were eligible to select or engage casual mazdoors
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to work in Tirupathi Telecom District from October,

. 1987 onwards. He has been working in Puttur Telecom

(Groups)Sub Division under Respondent n0.2. The SDE
Telecom (Groups) Puttur had certified the engagement
of the applicant as casual Mmazdoor as per Annexure A-d.

He has been continuing till now.

3. He submits that the SDE Telecom(Gruups)
Puttur xm forwarded the Tepresentations of the
applicant to the office of the R-2 for grant of
temporary status and/or for regularisation as per
Annexures A-6 & A~7. The applicant submits that
the break in service are Certified in Annexure A-8S.
He submits that th; break in service were technical

ané are liable to be ignored.

4. He was not granted permission to appear
for the Telecom Mechanics recruitment examination
scheduled to be held in ap circle on the ground that

he was not nominated by respondent no. 2.

5. Hence he has filed this OA for the
following reliefs

£"to direct the respondent-authorities
to issue orders for his regularisation
and absorption as RM in a Group;D cadre
with effect from the date from which his
junior (i.e. those that were initially
Selected as Casual Mazdoors from dates
after the selection of the Applicant
herein as such Casual Mazdoor'and in the
absence of the same to direct that the
Applicant be granted temporary status
with effect from 1-10-89 since he has
rendered 240 days service in the years
preceding that date (1-10-89) or from the
date on which he or any of his juniors
have completed 240 days service in the
hesr preceding such date..*
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6. He submits that he was initilally engaged
as casual mazdoor by the Asstt.Englneer Installation
Guntakal and therefore he he ought to have been
granted temporary Status w.e.f. 1-10-1989 and absorbed
in a regular Group-D establishment by now. Had he
been granted temporary status and absorbed in
Group 'D' cadre he would have become eligible for
appearing Telecoﬁ Mechdnics recruitment examination

to be held on 2=5-99.

7. Herhas relied upon the decision in the
case of Rampal & Ors. v. U,0.I. (1991.ATJ 413) to
contend that grant of temporary status .and regulari;
sation is a scheme meant for welfare of the casual
susxE employees has to be interpreted broadly to
‘{nclude even these who hadéizzuired number of days
of service in a year to thelir credit, even if the
service is beyond the cut-off date s0 called.

It was pointed out that tn the case mf reported in
1988(1)ATR 556 that the technical .breaks should be

. ignored.

8. The respondents have filed a reply.

Reply filed by the respondents diﬁnet traverse

.the various pverments made in the application.

It also does not touch the material papers produced

by the applicant. They do not dispute the contention
that the applicant was engaged by the Asstt., Engineer
.Installation at Guntakkal w.e.f. 9-9=95. after
completion of the work at Gunkakkal he was trﬁnsferred
to work in Telecem District Tirupathi w.e.f.

October, 1987. He has been working at Telecom{Groeups)

Puttur Sub division.

9. The respondents in their reply simply
states that the applicant has not submitted his

representation fer regularisation through the department
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and has approached the Tribunal witheut exhausting

the remedy available to him threough the department.

-

10. By interim order dt.6-~5-99 .the respon-
dents were directed to keep one post of Telecom
Mechanic pending determination of claim. of the applicant
as regards temporary status/regularisation and
consequent eligibility/ineligibility te the said

post.

11, Frem the material placed by the applicant
it is manifest that he has been working in. the
puttur Telecem(Groups) since 9=9-85. Whatever thie

| Sukgredds
break in service, the applicant has, must be ignered
taking due nete of the decision r=lied upen by the

applicant.

12. Even theugh the SDET(GrtupQPuttur
ferwarded the repre=sentatiens ef the applicant te

the effice of respendent ne.2 the respondents in the
reply attempted te make that the applicant has
approached this Tribunal witheut exhiusting his remedy
threugh departmental precess, The applicant has |
furnished the cepies of the representotions at

Annmxure A-6 and A=7, The respendents have net

traversad this.

13. In that view of the matter the fellewing

directions are given:

(a) the respendents shall censider the case
of the applicant .fer regularisatien/grant
of temperary status in accordance with the

rules;

or
(b) en being regularised/mm granted temperary

status his case fer app=aring fer the .
.screening test.fer the pest ef Telecem

rzerusibmends
Mechqnichexamination shall be censidered;
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(c) the respendents shall inferm the applicant
his eligibility er etherwise fer appearing

fer the screening test;

(d) Ti11 such time the. interim erder dt. 6-5-99

shall be in ferce,

14. With the abeve directien the OA is

erdered accerdingly.

/m

Member (J) f
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